
BEFORE THE CENTRAL ADmIF'ISTpATIuE TRIBUNAL 
BANGALORE BENCH, 8AN1LORE 

DATED THIS SECOND DAV OF DECEMBER 1P86 

Present: Hon'ble Shri Justice K.S.Puttaswarny 	.. VICE CHAIRArIAN 

Hon'ble Shri P.$rjnivasan 	N€MBER(A) 

APPLICATION NO. 890/96(T) 

fi. Mariswamy, 

Provident Fund Inspector Grde II, 
Office of the Regional Provident 
Fund Commissioner, No.8. Rajaram 

Nohan Roy Road, Banqalor 25. 	..Applicant 

(S]j V.P.Ku1karrJ..dvocate) 

vs. 

The Union of India, by the 
Si.cretary, flinistry of Labour, 
Shrama Shakti Bhavan, 
NEW DELHI. 

Central Provident Fund 
Commissioner, 9th Flncr, 
Mayur Rhavan, Cannaught Circus, 
NEW DELHI. 

The Regional Provident Fund 
Commissioner, No.8, Rajaram Mohan 
Roy Road, Banqalore 25. 	..Respnndents 

(Sri M.S.Padrnaralajah..Advccate) 

This application has come up for hearing before the 

Tribunal today. Hon'ble member (A) made the f'cllowinq: 

ORDER 

This istr.rnsferred application received f'rcm the 

High Court of Karnataka. The applicant is currently working 

as Enforcement Officer in the offloc of the Regional Provident 

Fund Commissioner, Banqalore. Before ha was prcmotd as 

Enfcreement Officer, he had been working as Head Clerk. His 

rieunce in this ap- licaion is that in the grade of Head 

Clerk his pay should be fKed under Rule 22.-C of the Fundemental 

Rules (FR) with reference to his junior Shri U.R.Negde, 



EM 

Shri. V.P.Kulkarnj, learned CcLInSel for the applicant 

contends that under Rule 22.C, a person is entitled to have 

hispey stepped up to an equivalent staqe with that of his junior 
- 	and the applicant is, theretcr, entitled to such fixation, 

which has been denied to him. 

Shri M.S.Padmarajaiah, learned counsel for the respondents 

states that final fixation of the pay of Shri V.R.Heqde had not 

been made till recently bcuse the matter was under reference 

to the Government of India. Now a final reply has been receivod 

by the Banqalore Office of the Provident Fund Commissioner about 

the fixation of pay of Shri Hegde. It ias also stated that 

Shri .Hgde had got the benefit of refixation of pay under FR-22C 

twice when he WLS appointed as UDC in—charge and subseouently when 

he was posted as Head Clerk and that is how he happened to draw 

higher pay than that of the apilicant, though junior to him. 

After reference to the Goverhment it has been finally decided 

that the pay of Shri. Hegd:shou1d be fixed in the cadre of Head 

Clerk under FR 22—C taking into account his pay in the cbdre of 

UDC nd not in the cadre of LIX in—chare. Shri Padmarajaia 

also pointed out that the case of many other seniorsof Shri Hegde 

are now under Crn$jdertjon and a final decision has not been 

taken in respect of any of them. 

In the light of the submissions of counsel on both sides, 

we think that it would be in the interests of justice to direct 

the respondents to refix the' nay of the applicant in the grade of 



f9ember(A) 

ek. 

Head Clerk under FR-22C WI h reference to the pay finally 

fixed in the case Shri V.R.Hegde under letter Nc.P—III/12(10)/ 

77/KN/26331 dated 6.11.194 addressed by the office of the 

Central Provident Fund Corn issioner, Delhi to the Regional 

Provident Fund Commissioner, Karnataka, Ranqalore. 

S. 	In the result the ao4ication is allowed as ind*cated 

above. 


